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BEFORE TIH HONBLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELIH

IN
ORIGINAL APPLICATION No. 906 of 2024

IN TIH MATTER OF:-

VARSIIA AGGARWAL & ORS

UNION OF INDIA &ors

VERSUS

.... APPLICANT

....RESPONDENT(s)

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO.1 h4INISTRT
oF ENvmoNNINT, FOREST AND CLIMATE cllANGE quoEF&cC)

OST RESPECTFULLY SHOVVETH:-

S Prabhu , working as Scientist-D in the Ministry of Environment, Forest

and Climate Change (MOEF&CC) having office at Indira Paryavaran Bhawan,

_ Jor  Bagh  Road,  New  Delhi-110003  do  hereby  solemnly  affirm  and  state  as

under:

1.  That  I,   in  the  capacity  of     Scientist-D   in  the   MOEF&CC,   ani   fully

conversant with facts of the case and competent to swear this affidavit on

behalfoftheMOEF&CC.

C.F.-

700



2

2.  That   the   instant   application   has   been   filed   praying   inter-alia   direct

Respondent no. 2 and 3 to adhere with the original plan of 2009 and 2011 as

per buildings laws and not to encroach any common area having designated

as Green belt of the Township in the original plan of 2009 and 2011.

3.  Instant application has been filed on the following GROUNDS:

Sa{l<:+i:`

(i) Because the above said area was the part Of the green area in the

original plan Of 2009 specifically meant fior the health purposes Of the

residents Of the township as Playing ground, jogging & walking area

which has  been  illegally  changed without  taking  consent from  the

resi.dents in violation Of the bullding's lows.

(ii)  Because there is  only  one park finctioral in the Township  and

that too is being cut short lay the builder f;or his own personal gain

and no corrsent is being taken from the residents which is mandatory

as per the RERA act.

(iii)  Because  the residehis  Of the Township had irrvested their hand-

earned  money for  the  Plan/Project  which  had  Greenery  and  area

meant f;or  Health and builder  also  sold the  Property by misleading

ed\;ertisements and promises which has not been fulfilled till date but

on the cortrc[ry the Builder is  selling the land to private companies

just for monetary gain and in complete violation Of the RERA act and

other building laws passed by the Legislature time by time.

C.8l-
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(iv)  Because the resideuts Of the Township had invested their hard-

earned  money fior  the  Plan/Project  which  had  Greenery  and  area

meant f;or  Health and builder also  sold the  Property by misleading

advertisements and promises which has rrot been fulfilled till date but

on the contrary the Builder is selling the land to private companies

``(.ee:`/a.r monctary gain and in complete violation Of the RERA act and
-J-.hther building lows passed by the legislature time to time.

Because the present petition is being filed as PIL and keeping in

mind the bonafide  interest  Of the  Residents  Of the Township  as  the

builder Respondent No.3 is working in conti.aveiwion Of the NGT Act

and other  environmental  lows just for  a  corrrmercial  gain ignoring

health hazards Of the General Public Of the area and corrverting and

selling designated green areas into corrmercial plots. "

4.  Instant application has been filed on the following PRAYERS:

(i)  That  the R.espondent no.  2  and  3  be directed to  adhere with the

original  plan  Of 2009  and  2011  as  per  buildings  laws  and  not  to

eneroach arty common area having designated as Green belt Of the

Tciwnship in the original plan Of 2009 and 2011 and;

(ii)  That  all  the  approval  given  by  respondent  no.2   i.e.  NOIDA
Authority  in violation  Of e:nvironmeutal  lc[ws  be  declared  null  and

void.

f.'`-
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(iii) To direct the Responden:i no.2  and 3, their associates,  servants,

agents, successor, attorney, legal heirs, assignees, whatsoever, etc. to

restore the  Disputed property i.e.  marked as A,  B,C & D  (Property

bearing plots rios.  D-15  to  D-31)  including the Jogging and Cycling

track to its original fiorms as per the Plan Of 2009 and 2011 passed ly

the  Noida  Authority  i.e.  property  marked  as  a  Sports  Fields/green

area in the original plan Of 2009 passed by Noide Authority, property

bearing plot nos.  D-15  to  D-3l  constructed upon  the Jogging and

Cycling tracks and the property marked at C i.e. property adioining to

the Temple.

(iv)   To   grant   compensation  or   impose  heavy  penalty   upon   the

Respondehi no. 2 and 3. "

APPLICABLE PROVISONS :

€QSorty9inattheansweringrespondentissuedanEnvironmenfallmpactAssessment

Notification    vide    S.O.     15330])    dated    14.09.2006    superseding    the

Environmental   Impact  Assessment  (EIA)  Notification,   1994  under  the

Environment (Protection) Act,  1986. The EIA Notification, 2006 regulates

developmental projects in respect of construction of new projects/activities/

expansion  or  modemization  of existing  projects  in  different  parts  of the

country under  sub  section  (3)  of section  3  of the  said Act,  in  accordance

with the procedure specified in the notification under the provisions of the

EIA    Notification,    2006.    Environment    Clearance    for    Building    and

C.]~-
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Construction  Projects  &  Township  and  Area  Development  Projects  are

covered under ently 8  (a) & a) of the  Schedule to the EIA Notification,

2006. The entry 8(a) and 8®) of the Schedule of EIA Notification 2006, as

amended provides as follows:

"8(a):  Building and Construction projects ->20000 sq. mtrs and <

1,50,000 sq. mtrs. Of built-up area require EC.

8fo): Townships and Area Developmertt projects -Covering an area

Of >  50 ha cnd or built up area >  1,50,000 sq. mtrs require EC. '.'

The  aforementioned  entries  under  item  8(a)  and  8Q))  are  categorised  as

~   category 8 projects under the EIA Notification, 2006 and require appraisal

-    by the State Level Expert Appraisal Committees (SEACs) and approved by

the  State  Level  Environment  Impact  Assessment  Authorities  (SEIAAs).

Further,  in the  absence  of a duly constituted  SEIAA/SEAC,  a category 8

project shall be considered at the Central Level as category 8 project. Copy

of the Environmental Impact Assessment Notification, 2006 is anbexed

as Annexure -R-/1.

6.  It is humbly submitted that the answering respondent vide Notification No.

S 0 637q3) dated 28.02.2014, has authorized the SEIAAs which have been

constituted by the Central Government under sub-section (3) of section 3 of

C.&`-

704



the Environment arotection) Act, 1 986 and delegated the powers under the

Section   19  of  the  said  Act.   Therefore,   SEIAA  is  empowered  to  take

necessary  action  agalnst  the  violations,  if any.  Copy  of Notification  is

annexed as Annexure-R/2.

7.  It is submitted that this answering respondent constitutes SEIAAs/SEACs in

respective States/UTs under the provisions of the EIA Notification, 2006 as

amended from time to time, which function as per the provisions of the EIA

+\`;.

Notification2006.

It is  submitted that the  present counter affidavit may kindly be taken on

record   and   into   consideration   and   the   Hon'ble   Tribunal   may   pass

appropriate Order(s), direction(s) as deemed fit and proper under the facts

and circumstances of the present case.

9.   That  other/ancillary  issues  raised  in  the  application  under  reply  do  not

pertain  to  the  answering  respondent.  The  Answering  Respondent  seeks

leave to make additional submissions, if required, during the course of the

proceedings.

DEsO`A`Nr
I   (st.  qu.  H¥)

`?T:,:';`!?i,'ii,..:i:;..:i,:::`;:;:;.::.:.:.;:.,::..1..:

Govt.  of  lr.dla.  Ne`^/  Dellii
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VERIFICATION

itd-v<:O,-

gen_:rfu this day of                  , 2o24 that the
`:?codytents  of the  above  affldavit  are  correct  to  my  knowledge  and  belief

-®oS`ased   on   official   records   and   nothing   material   has   been   concealed

there from.

;hLr#!#l.I,EK-\1ov',(,R/c,

dent,f
n a S   :--` ,

Den,  .
•tlat  '1',,,,

•een  rt;au   I,,ti:   \,.,`  ,   `    ..`

nrrect to his  krow:cugc

},

DEf£*r
(ct-  qu.  9€)

:.,.ut:::`,;.a:.i-!`:.;,::.,::,`;;,.;;::;:;I:.;;..\.:.:`..;..::.=a

Govt.  of  lndla.  Now  Delr`i

•'bEF2C!C>
'4frfecbfo#
"se 127

)1'!\  aii,.  ''rue  al,(.1\'1`1   ul\     ,---

•iatr` Cnmmieei.m`.  f;..

1`   6   0EC   2024`
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AnNQfLf ty-    fih

(Published ln the Gazette Of India, Extraordinary, Partll, and Sectlon 3, Subsection (ii)
MINISTRY OF ENVIRONMENT AND FORESTS

New Delhl 14th September, 2006
Notification

S.O.   1533(E).   -     Whereas,   a   draft   notification   under  sub-rule   (3)   of   Rule   5   of  the

Environment (Protectlon) Rules, 1986 for imposlng certain restrictions and prohibitions on

new  projects  or  activities,  or  on  the  expansion  or  modemization  of  existing   projects  or

activities  based on their potential environmental  impacts  as  indicated  in  the  Schedule to the

notification,  being  undertaken  in  any part of lndiai,  unless  prior environmental clearance  has

been accorded in accordance with the objectives of National Environment Policy as approved

by the  Unlon  Cabinet on  18th May,  2006  and the  procedure  specified  in the  notification,  by

the Central Government or the State or Union territory Level  Environmen( Impact Assessment

Authority (SEIAA), to be constituted by the Central Government in consultation

with the State Government or the Union territory Administration concerned under sub€ection

(3) of section  3  of the  Environment (Protection) Act,1986 for the  purpose of this  notification,

was  published  in  the  Gazette  of  India  ,Extraordinary,  Part  11,  section  3,  sub-section  (ii) vide

number  S.O.1324  (E)  dated  the  15th September  ,2005  inviting  objections  and  suggestions

from  all  persons  likely to  be  affected  thereby within  a  period  of sixty days  from  the  date  on

which copies of Gazette containing the said notification were made available to the public;

And  whereas,  copies  of the  said  notification  were  made  available  to  the  public  on  15th

September, 2005;

And   whereas,   all   objections   and   suggestions   received   in   response   to   the   above

mentioned draft notification have been duly considered by the Central Government;

Now,  therefore,  in exercise of the powers conferred by sub-section (1 ) and clause  (v) of

sub-section (2) of section 3 of the  Environment (Protection) Act,1986,  read with clause (d) of

sub-rule  (3) of rule 5 of the  Environment (Protection)  Rules,  1986  and  in  supersession of the

notification number S.O. 60 (E) dated the 27th January,1994, except in respect of things done

or omitted to be done before such supersession, the Central Government hereby directs that

on and from the date of its publication the required construction of new projects or actMties or

the  expansion  or modemization  of existing  projects or activities  listed  in the  Schedule to this

notification  entailing  capacity  addition  with  change  in  process  and  or  technology  shall  be

I: n: in ou (11); rv (aL a): V (D. Ch (uO(ah oL (ch owl (vL (vl) (.L a). (vip, (vilD (8), a), (11), (I), (d), (") (a). a) . (in), (dr) (1]), 0), (rv)

(.).oh(rty(a),¢).(rfu)iVI(.).(b):VII&VIIIoftheNotification.S.O.3067a3)dated01.12.20090fthe

Ministry of Environment and Forests, Qh]blished in the Gazette of India, Extraordinary, Par(-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November I, 2009; an anendment to EC
notification S.O.1533(E) dated 14.09.2006

Y
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A
undertaken  in  any part of India  only after the  prior environmental clearance from the Central

Government or as the case may be, by the State Level Environment

Impact Assessment Authority,  duly constituted  by the Central  Government under sub-section

(3) of section  3 of the said Act,  in  accordance with the procedure specified hereinafter in this

notification.

1 lncludes the territorial waters

2.      Requirements  of  prior  Environmental  Clearance  (EC):-  The  following  projects  or

activities shall  require  prior environmental  clearance from the concerned  regulatory authority,

which   shall   hereinafter   referred   to   be   as   the   Central   Government   in   the   Ministry   of

Environment and  Forests for matters falling  under Category `A'  in the  Schedule and  at State

level  the  State  Environment  Impact  Assessment Authority  (SEIAA)  for  matters falling  under

Category `8' in the said Schedule, before any construction work, or preparation of land by the

project management except for securing the land, is started on the project or activity:

(i)              All new projects or activities listed in the schedule to this notification;

(ii)            Expansion and modemization of existing projects or activities listed in the schedule

to  this  notification  with  addition  of capacfty  beyond the  limits  specified  for the  concerned

sector, that is,  projects or activities which  cross the threshold  limits given in the Schedule,

after expansion or modemization;

(iii)           Any change in product -mix in an existing manufacturing unit included in schedule

beyond the specified range.

3,      State   level   Envlronm®nt   Impact   A§sessment   Authorlty:-      (1)   A   State   Level

Environment  Impact  Assessment  Authority  hereinafter  referred  to  as  the  SEIAA  shall  be

constituted  by the Central Government under sub-section (3) of section  3 of the Environment

(Protection)  Act,  1986  comprising  of three  Members  including  a  Chairman  and  a  Member -

Secretary  to  be  nominated  by  the  State  Government  or  the  Union  territory  Administration

concerned.

(2)     The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

(3)     The  other  two  Members  shall  be  either  a  professional  or  expert  fulfilling  the  eligibility

criteria given in Appendix Vl to this notification.

I; 1]; Ill Oh (n): IV (aL 0): V (I), (nL (ux.), 0), (a), (lv), (v). (vi) (.A 0). (vil). (vnD (ab oh (Ill (I). (D. (dD (aL a) , (dD, (tw) (a). 0), (rv)

(.Lobon(.bob(run;Vl(.L0);VII&VIIIoftheNotification,S.O.3067(E)dated01.12.2009ofthe

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November I, 2009; an amendment to EC
trotification S.O.153303) dated 14.09.2006
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(4)     One  of  the  specified  Members  in  sub-paragraph  (3)  above  who  is  an  expert  in  the

Environmental Impact Assessment process shall be the Chairman of the SEIAA,

(5)     The  State  Government or  Union  territory Administration  shall  forward  the  names  of the

Members  and  the  Chairman  referred  in  sub-  paragraph  3  to  4  above  to  the  Central

Government and the Central  Government shall  constitute the  SEIAA as an  authority for

the purposes of this notification within thirty days of the date of receipt of the names.

(6)     The  non®fficial  Member and the Chairman shall  have a fixed term  of three years  (from

the date of the  publication of the  notification  by the Central  Government constituting the

authority).
"`(7)  All   decisions   of  the   SEIAA   shall   be   taken   in   a   meeting   and   shall   ordinarily   be

unanimous:

Provided that. in case a decision is taken by majority, the details of views, for and against

it, shall be clearly recorded in the minutes and copy thereof sent to MOEF."

4.      Ca(egorization of projects and activities:.

(i)      All  projects and activities are  broadly categorized  in  to two categories - Category A and

Category  8,  based  on  the  spatial  extent  of  potential  impacts  and  potential  impacts  on

human health and natural and man made resources.

(ii)      All  projects  or  activities  included  as  Category  'A'  in  the  Schedule.  including  expansion

and  modernization  of  existing  projects  or  activities  and  change  in  product  mix,  shall

require  prior  environmental  clearance  from  the  Central  Government  in  the  Ministry  of

Environment  and   Forests   (MOEF)   on   the   recommendations   of  an   Expert  Appraisal

Committee  (EAC) to  be  constituted  by the  Central  Government for the  purposes  of this

notification;

(iii)     All  projects  or  activities  included  as  Category  `8'  in  the  Schedule,  including  expansion

and  modernization  of existing  projects  or activities  as  specified  in  sub  paragraph  (ii)  of

paragraph 2, or change in  product mix as specified in sub paragraph (iii) of paragraph 2,

but excluding those which fulfill the General  Conditions (GC) stipulated  in the Schedule,

w/.//  require  prior  environmental  clearance  from  the  State/Union  territory  Environment

Impact  Assessment  Authority   (SEIAA).   The   SEIAA   shall   base   its   decision   on   the

recommendations of a State or Union territory level  Expert Appraisal Committee (SEAC)

as to be constituted for in this notification.  u "ln the absence of a duly constituted SEIAA

I; 11; in (I), (n); rv (1]), 0): V a). (fi+ (ffixa). a). (cL (lv), (v), (vi) (aL a), (vti), (viti) (a), 0). (ill (I). (n), (in) (a). a) , (mb (riv) (a), OL (rv)

(a),¢),(ri)(.hob(xpiVI(a),al);VII&VmoftheNotification,S.O.3067(E)dated01.12.20090fthe

Ministry of Envirorment and Forests, Chiblished in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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or SEAC, a Category `8'  project shall  be considered at Central Level as a Category `8'

project;"

5.      Screening, Scoplng and Appraisal committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs

(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall

screen, scope and appraise projects or activities in Category `A' and Category `8' respectively.

EAC and SEAC's shall meet at least once every month.

(a)     The composition of the  EAC shall  be as given in Appendix Vl. The SEAC at the State or

the  Union  territory level  shall  be  constituted  by the  Central  Government  in  consultation

with the concerned State Government or the Union territory Administration with  identical

composition;

(b)    The   Central   Government   may,   with   the   prior  concurrence  of  the  concerned   State
Governments or the Union territory Administrations, constitutes one SEAC for more than

one State or Union territory for reasons of administrative convenience and cost:

(c)     The EAc and SEAC shall be reconstituted after every three years;

(d)     The  authorised  members  of the  EAC  and  SEAC,  concerned,  may  inspect  any  site(s)
connected  with   the   project  or  activity   in   respect  of  which   the   prior  environmental

clearance  is  sought,  for  the  purposes  of screening  or  scoping  or  appraisal,  with  prior

notice of at least seven  days  to  the applicant,  who shall  provide  necessary facili(ies for

the inspection;

(e)     The  EAC  and  SEACs  shall  function  on  the  principle  of  collective  responsibility.  The

Chairperson  shall  endeavour  to  reach  a  consensus  in  each  case,  and  if  consensus

cannot be reached, the view of the majority shall prevail.

6.      Appllcatlon for pr[or Env]ronmenfal clearance (EC):-

An  application  seeking  prior  environmental  clearance  in  all  cases  shall  be  made  in  the

prescribed  Form  1  annexed  herewith  and  Supplementary  Form  lA,  if applicable,  as given  in

Appendix  11,  after  the  identification  of  prospective  site(s)  for  the  project  and/or  activities  to

which  the  application  relates,  before  commencing  any  construction  activity,  or preparation  of

land, at the site by the applicant. The applicant shall furnish, along with the application, a copy

I: 11: in (lL (u): rv (a) a): V 0), (Ill (mxI]L OL (c). (iv). (vb (vi) (a), a), (vD. (vm) (ah ®L (Bh (I). (d). (xp (th 0) , (in), (dr) (.), a), (rv)

(iho).(wl)(.haw(ro;VI(.).a):VII&VIIIoftheNotification,S.O.3067(E)dated01.12.2009ofthe

Ministry of Environinent and Forests, (Published in the Gazette of India, Extraordinay, Part-II. and
Section 3, Sub-section (ii). No. 2002] New Delhi, Tuesday, November 1. 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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of the  pre+feasibility  project  report  exoept  that,  in  case  of  construction  projects  or  actMties

(item 8 of the Schedule) in addition to Form  1  and the Supplementary Form  lA, a copy of the

conceptual plan shall be provided, instead of the pre-feasibility report.

7.      Stages ln the prior Environmental clearance (EC) Process for Ne`A/ Projects:-

7(i)    The  environmental  clearance  process  for  new  projects  will  comprise  of a  maximum  of

four  stages,  all  of  which  may  not  apply  to  pardcular  cases  as  set  forth  below  in  this

notification. These four stages in sequential order are:-

•     Stage (1) Screening (Only for category `B' projects and activities)

•     Stage (2)Scoping

•     Stage (3) Public consultation

•     Stage (4)Appraisal

I.     Stage (1) -Screening:
In  case  of  Category  `8'  projects  or  activities,  this  stage  will  entail  the  scrutiny  of  an

application seeking prior environmental clearance made in Form  1  by the concerned State

level  Expert Appraisal  Committee  (SEAC)  for  detemining  whether  or  not  the  project  or

activity requires further environmental  studies for preparation  of an  Environmental  Impact

Assessment (EIA) for its appraisal prior to the grant of environmental clearance depending

up   on   the   nature   and   location   specificity   of  the   project   .   The   projects   requiring   an

Environmental  Impact  Assessment  report  shall  be  termed  Category  `81'  and  remaining

projects   shall   be   termed   Category   `82'   and   will   not   require   an   Environment   Impact

Assessment  report.  For  categorization  of  projects  into  81  or  82  except  item  8  (b),  the

Ministry of Environment and Forests shall issue appropriate guidelines from time to time.

11.    Stage (2) -Scoplng:

(i)      "Scoping":  refers to the process by which the  Expert Appraisal committee in the case of

Category `A' projects or activities, and State level  Expert Appraisal  Committee in the case

of   Category   `81'   projects   or   activities,   including   applications   for   expansion   and/or

modemization  and/or  change  in  product  mix  of  existing  projects  or  activities,  determine

detailed    and    comprehensive    Terms    Of   Reference    (TOR)    addressing    all    relevant

environmental  concerns  for the  preparation  of an  Environment  Impact Assessment  (EIA)

Report  in   respect  of  the  project  or  actMty  for  which   prior  environmental  clearance  is

sought.   The   Expert  Appraisal   Committee   or  State   level   Expert  Appraisal   Committee

I: 1]; in a), (ti): IV (a} 0): V (iL (ii), (fi"IiL 0L (c), (iv), (v), (vi) (8L 0). (vii), (vm) (a), 0), (L[), (I), (rd), (in) (aL 0) , ("L (rfu) (a). ®). (rv)

(abe),(rd)(a).o),(|vd);Vl(a).a);VII&VmoftheNotification,S.O.3067(E)dated01.12.20090fthe

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhio Tuesday, November 1, 2009; an amendment to EC
notification S.O.1533(E) dated 14.09.2006
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concerned   shall   determine  the  Terms  of  Reference   on  the   basis   of  the   information

furnished  in  the  prescribed   application   Forml/Form   lA  including  Tens  of  Reference

proposed  by the  applicant,  a  site visit  by  a sub-  group  of Expert Appraisal  Committee  or

State  level  Expert  Appraisal  Committee  concerned  only  if  considered  necessary  by  the

Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms

of  Reference  suggested  by  the  applicant  if furnished  and  other  information  that  may  be

available with the  Expert Appraisal Committee or State  Level  Expert Appraisal Committee

concerned.  All  projects  and  activities  listed  as  Category  .8'  in  Item  8  of  the  Schedule

(ConstructionITownship/Commercial  Complexes /Housing)  shall  not  require  Scoping  and

will be appraised on the basis of Form  1/ Form  lA and the conceptual plan.

(ii)  The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert Appraisal

Committee or State  Level  Expert Appraisal  Committee  as  concerned  within  sixty  days  of

the receipt of Fom  1.  In the case of Category A Hydroelectric projects  Item  1(c)  (i) of the

Schedule  the  Terms  of  Reference  shall  be  conveyed  along  with  the  clearance  for  pre-

construction  activities  .If the  Terms  of  Reference  are  not  finalized  and  conveyed  to  the

applicant within sixty days of the receipt of Form  1, the Terms of Reference suggested  by

the  applicant  shall  be  deemed  as  the  final  Terms  of  Reference  approved  for  the  EIA

studies.  The  approved  Terms  of  Reference  shall  be  displayed  on  the  website  of  the

Ministry of Environment and  Forests  and  the  concerned  State  Level  Environment  Impact

Assess ment Authority.

(iii)    Applications   for   prior   environmental   clearance   may   be   rejected   by   the   regulatory

authority concerned on the recommendation of the EAC or SEAC concerned at this stage

itself.  In  case  of such  rejection,  the  decision  together with  reasons for the same  shall  be

communicated to the applicant in writing within sixty days of the receipt of the application.

Ill.      Stage (3) -Public consultation:

(i)   "Public Consultation" refers to the process by which the concerns of local affected persons

and others who have plausible stake in the environmental impacts of the project or activity

are ascertained with a view to taking into account all the material concerns in the project or

activity design as appropriate. All Category `A' and Category 81  projects or activities shall

undertake Public Consultation, except the following:-

(a)      modernization of irrigation projects (item  1(c) (ii) of the schedule).
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(b)      all  projects  or  activities  located  within  industrial  estates  or  parks  (item  7(c)  of the

Schedule)  approved  by the ooncemed  authorities,  and which are  not disallowed  in

such approvals,

(c)      expansion of Roads and  Highways (item 7 (f) of the Schedule) which do not involve

any further acquisition of land.

q' '(cc)     maintenance  dredging  provided  the  dredged  material  shall  be  disposed  within  port

limits.";

"(d)      AII  Building  or  Construction  projects  or  Area  Development  projects  (which  do  not

contain any category 'A'  projects and activities) and Townships (item 8(a) and 8(b) in

the Schedule to the notification)."

e)   all Category '82' projects and activities.

f)    all  projects  or  activities  concerning  national  defence  and  security  or  involving  other

strategic considerations as determined by the Central Government.

(ii)     The public consultation shall ordinarily have two components comprising of:-

(a)     a  public hearing at the site or in  its close  proximfty- district wise, to be carried out in the

manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b)     obtain responses in writing from other concerned persons having a plausible stake in the

environmental aspects of the project or activity.

(iii)    the  public hearing at. or in close proximfty to, the site(s) in all cases shall  be conducted

by  the  State  Pollution  Control  Board  (SPCB)  or  the  Union  territory  Pollution  Control

Committee (UTPCC) concerned in the specified  manner and forward the proceedings to

the regulatory authority concerned within 45(forty five ) of a request to the effect from the

applicant.

(iv)    in   case   the   State   Pollution   Control   Board   or   the   Union   territory   Pollution   Control

Committee  concerned  does  not  undertake  and  complete  the  public  hearing  within  the

specified period, and/or does not convey the proceedings of the public hearing within the

prescribed period directly to the regulatory authority concerned as above, the regulatory
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1`.`
authorfty shall engage another public agency or authority which  is not subordinate to the

regulatory authority, to complete the process within a further period of forty five days,.

(v)     lfthe public agency or authorfty nominated underthe sub paragraph (iii) above reports to

the  regulatory authority concerned  that owing to the  local  situation,  it  is  not  possible  to

conduct  the  public  hearing  in  a  manner which  will  enable  the  views  of the  concerned

local  persons to be freely expressed,  it shall  report the facts  in detail to the concerned

regulatory authority,  which  may,  after due consideration  of the  report and  other reliable

information  that  it  may  have,  decide  that  the  public  consultation  in  the  case  need  not

include the public hearing.

(vi)    For  obtaining  responses  in  writing  from  other  concerned  persons  having  a  plausible

stake  in  the  environmental  aspects  of the  project  or  acth/ity,  the  concerned  regulatory

authority  and  the  State  Pollution  Control  Board  (SPCB)  or  the  Union  territory  Pollution

Control  Committee  (UTPCC)  shall  invite  responses  from  such  concerned  persons  by

placing  on  their  website  the   Summary  EIA  report  prepared   in  the  format  given   in

Appendix lIIA by the applicant along with a copy of the application in the prescribed form,

within  seven  days  of the  receipt of a  written  request  for  arranging  the  public  hearing.

Confidential    information   including   nonrdisclosable   or   legally   privileged    information

involving  Intellectual  Property  Right,  Source  specified  in  the  application  shall  not  be

placed   on   the   web   site.   The   regulatory   authority   concerned   may   also   use   other
appropriate media for ensuring wide publicfty about the project or activity. The regulatory

authority shall, however, make available on a written request from any concerned person

the  Draft EIA  report for inspection  at a  notified  place  during  normal  office  hours  till  the

date of the  public  hearing. AIl the  responses  received  as part of this  public consultation

process shall be forwarded to the applicant through the quickest available means,

(vii)   After  completion  of the  public  consultation,  the  applicant  shall  address  all  the  material

environmental concerns expressed during this process, and  make appropriate changes

in the draft  EIA and  EMP.  The final  EIA  report,  so  prepared,  shall  be submitted  by the

applicant   to   the   concerned   regulatory   authorfty   for   appraisal.   The   applicant   may

altematively  submit  a  supplementary  report  to  draft  EIA  and  EMP  addressing  all  the

concerns expressed during the public consultation.

IV.        Stage (4) -Appraisal:
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(i)      Appraisal means the detailed scrutiny by the Expert Appraisal committee or state Level
Expert Appraisal  Comm.utee  of the  application  and  other documents  like  the  Final  EIA

report,   outcome   of   the   public   consultations   including   public   hearing   proceedings,

submitted    by   the   applicant   to   the    regulatory   authority   concerned   for   grant   of

environmental clearance. This appraisal shall be made by Expert Appraisal Committee oT

State   Level   Expert  Appraisal   Committee   concerned   in   a   transparen(  manner  in   a

proceeding to which the  applicant sliall  be  invited for furnishing  necessary clarifications

in person or through an authorized  representative. On conclusion of this proceeding, the

Expert Appraisal Committee or State Level  Expert Appraisal Committee concerned shall

make categorical recommendations to the regulatory authority concerned either for grant

of prior environmental  clearance  on  stipulated  terms  and  conditions,  or  rejection  of the

application for prior environmental clearance, together with reasons for the same.

(ii)     The  appraisal  of  all   projects  or  activities  which  are   not  required  to   undergo   public

consultation, or submit an  Environment  Impact Assessment report,  shall be carried out

on the basis of the prescribed application  Form  1  and  Form  lA as applicable,  any other

relevant   validated   information   available   and   the   site   visit   wherever   the   same   is

considered  as  necessary  by  the  Expeft  Appraisal  Committee  or  State  Level  Expert

Appraisal Committee concerned,

(iii)    The appraisal of an application be shall be completed by the Expert Appraisal Committee

or State Level Expert Appraisal Committee concerned within sixty days of the receipt of

the final Environment Impact Assessment report and  other documents or the  receipt of

Form    1    and    Form    1    A,    where    public   consultation    is   not   necessary   and    the

recommendations  of  the  Expert  Appraisal  Committee  or  State  Level  Expert  Appraisal

Committee shall  be placed  before the competent ailthority for a final decision within the

next fifteen days .The prescribed procedure for appraisal is given in Appendix V ;

7(]1). Pr[or  Env]ronmenfal  Cloaranco  (EC)  process  for  Expanslon  or  Modernization  or

Change of product mix ln existing projects:

All  applications  seeking  prior environmental  clearance  for expansion  with  increase  in  the

production capacity beyond the capacity for which prior environmental clearance has been

granted  under this  notification or with  increase  in  either lease  area or production  capacity

in the case of mining  projects or for the modernization  of an  existing  unit with increase  in
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lpr
the total  production  capacity beyond the threshold  limit prescribed  in  the  Schedule to this

notification  through  change  in  process  and  or  technology  or  involving  a  change  in  the

product -mix  shall  be  made  in  Form  I  and  they  shall  be  considered  by  the  concerned
Expert Appraisal Committee or State  Level  Expert Appraisal Committee within sixty days,

who will  decide  on  the  due  diligence  necessary  including  preparation  of  EIA  and  public

consultations and the application shall be appraised accordingly for grant of environmental

clearance.

8.         Grant or Rejection of prior Environmental clearance (EC):

(i)      The  regulatory  authority  shall  consider  the  recommendations  of  the  EAC  or  SEAC

concerned  and  convey its  decision  to the  applicant within  forty five days  of the  receipt of

the recommendations of the  Expert Appraisal Committee or State Level Expert Appraisal

Committee concerned or in other words within one hundred and five days of the receipt of

the   final   Environment   Impact   Assessme`nt   Report,   and   where   Environment   Impact

Assessment  is  not  required,  within  one  hundred  and  five  days  of  the  receipt  of  the

complete application with requisite documents, except as provided below.

(ii)     The   regulatory   authority  shall   normally   accept  the   recommendations   of  the   Expert

Appraisal  Committee  or  State  Level  Expert  Appraisal  Committee  concerned.  In  cases

where it disagrees with the recommendations of the Expert Appraisal Committee or State

Level   Expert  Appraisal   Committee   concerned,   the   regulatory   authority  shall   request

reconsideration   by  the   Expert  Appraisal   Committee   or  State   Level   Expert  Appraisal

Committee  concerned within forty five  days  of the  receipt of the  recommendations of the

Expert Appraisal  Committee  or State  Level  Expert Appraisal  Committee  concerned  while

stating   the   reasons   for   the   disagreement.   An   intimation   of   this   decision   shall   be

simultaneously conveyed to the applicant. The  Expert Appraisal Committee or State Level

Expert  Appraisal  Committee  concerned.  in  turn,  shall  consider  the  observations  of  the

regulatory authority and furnish  its views on the same within a further period of sixty days.

The decision of the regulatory authority after considering the views of the Expert Appraisal

Committee   or  State   Level   Expert  Appraisal   Committee   concerned   shall   be  final  and

conveyed to the applicant by the regulatory authority concerned within the next thirty days.

(iii)     ln  the  event  that  the  decision  of  the  regulatory  authority  is  not  communicated  to  the

applicant within the  period specified  in  sub-paragraphs  (i) or (ii) above,  as applicable, the
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applicant  may  proceed  as  if the  environment clearance  sought for has  been  granted  or

denied  by  the  regulatory  authority  in  terms  of the  final  recommendations  of  the  Expert

Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iv)    On expiry Of the period specified for decision by the regulatory authority under paragraph

(i)  and  (ii)  above,  as  applicable,  the  decision  of  the  regulatory  authority,  and  the  final

recomm.endations  of  the  Expert  Appraisal  Committee  or  State  Level  Expert  Appraisal

Committee concerned shall be public documents.

(v)     clearances  from  other  regulatory  bodies  or  authorities  shall  not  be  required  prior  to
receipt   of  applications  for   prior  environmental   clearance   of  projects   or  activities,   or

screening,  or  scoping,  or  appraisal,  or  decision  by  the  regulatory  authority  concerned,

unless   any  of  these   is   sequentially   dependent   on   such   clearance   either  due  to   a

requirement of law, or for necessary technical reasons.

(vi)    Deliberate  concealment  and/or  submission  of  false  or  misleadil`g  information  or  data

which  is  material to screening or scoping  or appraisal  or decision on the application shall

make the application  liable for rejection,  and cancellation of prior environmental clearance

granted  on that basis.  Rejection  of an  application or cancellation of a  prior environmental

clearance  already granted,  on  such  ground,  shall  be  decided  by the  regulatory authority,

after  giving  a  personal  hearing  to  the  applicant,  and  following  the  principles  of  natural

justice.

9.         Validity of Environmental clearance (EC):

The   Validity   of   Environmental   Clearance"   is   meant  the   period  from  which   a   prior

environmental clearance is granted by the regulatory authority, or may be presumed by the

applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start

of  production   operations   by  the   project  or  activity,   or  completion   of  all   construction

operations   in   case   of  construction   projects   (item   8   of  the   Schedule).   to  which   the

application  for  prior  environmental  clearance  refers.  The  prior  environmental  clearance

granted for a  project or activity shall  be valid for a  period of ten years in the case of River

Valley  projects  (item  1(c)  of the  Schedule),  project  life  as  estimated  by  Expert Appraisal

Committee  or  State  Level  Expert  Appraisal  Committee  subjec(  to  a  maximum  of  thirty

years  for  mining  projects  and  five  years  in  the  case  of  all  other  projects  and  actMties.

However, in the case of Area Development projects and Townships [item 8(b)I, the validity
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\4
period shall  be limited only to such  activities as  may be the  responsibility of the applicant

as  a  developer.  This  period  of  validity  may  be  extended  by  the  regulatory  authority

concerned  by  a  maximum  period  of  five  years  provided  an  application  is  made  to  the

regulatory  authority  by  the  applicant within  the  validfty  period,  together with  an  updated

Form  1, and Supplementary Form  lA, for Construction  projects or activities  (item 8 of the

Schedule).  In  this  regard  the  regulatory  authority  may  also  consult  the  Expert Appraisal

Committee or State Level Expert Appraisal Comm.utee as the case may be.

10.       Post Environmental clearance Monltoling:

'V "(i)(a)      In  respect of Category 'A'  project,  it shall  be  mandatory for the  project proponent to

make   public   the   environment   clearance   granted   for   their   project   along   with   the

environmental  conditions  and  safeguards  at  their  cost  by  prominently  advertising  it  at

least in two  local  newspapers of the district or State where the  project is located and  in

addition, this shall also be displayed in the project proponent's website perimanently.

(b)     ln respect of Category '8' projects, irrespective of its clearance by MOEF / SEIAA, the

project  proponent  shall   prominently  advertise   in  the   newspapers   indicating   that  the

project has  been accorded environment clearance  and  the details  of the  MOEF website
where it is displayed.

(c)     The   Ministry   of   Environment   and   Forests   and   the   State/Union   Territory   Level

Environmental  Impact Assessment Authorities (SEIAAs),  as the case may be, shall also

place the environmental clearance in the public domain on Governmental portal.

(d)     The   copies   of  the   environmental   clearance   shall   be   submitted   by   the   project

proponents to the Heads of local bodies,  Panchayats and Municipal Bodies in addition to

the relevant offices of the Government who in turn has to display the same for 30 days

from the date of receipt.";

'V (ii)      lt  shall  be  mandatory  for  the  project  management  to  submit  half-yeariy  compliance

reports in respect of the stipulated prior environmental clearance terms and conditions in

hard and soft copies to the regulatory authority concerned, on  let June and  let December

of each calendar year.

'V (iii)    All   such   compliance   reports   submitted   by  the   project  management  shall   be   public

documents.  Copies  of  the  same  shall  be  given  to  any  person  on  application  to  the
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concerned regulatory authority. The latest such compliance report shall also be displayed

on the web site of the concerned regulatory authority.

11.       Transferabilfty of Environmental clearance (EC):
A  prior  environmental  clearance  granted  for a  specific  project  or  activity  to  an  applicant

may  be  transferred  during  its  validity  to  another  legal  person  entitled  to  undertake  the

project or activity on  application  by the transferor,  or  by the transferee with  a  written  "no

objection"  by the transferor,  to,  and  by the  regulatory authority concerned,  on  the  same

terms  and conditions  under which the prior environmental clearance was  initially granted,

and for the same validity period.  No reference to the Expert Appraisal Committee or State

Level Expert Appraisal Commit(ee concerned is necessary in such cases.

12.       Operation of EIA Notification,1994, till disposal of pending cases:

From  the date  of final  publication  of this  notification  the  Environment  Impact Assessment

(EIA)  notification   number  S.O.60  (E)  dated  27th  January,   1994  is  hereby  superseded,

except in suppression of the things done or omitted to be done bofore such s.uppression to

the  extent that  in  case of all  or some  types  of applications  made for  prior environmental

clearance  and  pending  on  the  date  of  final  publication  of  this  notification.  the  Central

Government  may  relax  any  one  or all  provisions  of this  notification  except the  list of the

projects  or  activities  requiring  prior  environmental  clearance  in  Schedule  I  ,  or  continue

operation of some or all  provisions of the said  notification, for a period  not exceeding one

year from the date of issue of this notification.
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n\ SCHEDULE

(See paragraph 2 and 7)

list oF pRojECTs oR ACTivmEs REQuiR[NG pF`IOR ENv[RONMENTAL CLEARANCE

Project or Actlvlty Catoaory with thresho Id limit Conditions if any
A 8

1 Mlning, extraction of natural resources and power generation (for
a specified production capacity)

(1) '2) (3) '4) '5'„1(a)
(I) Mining of minerals.(11)Slunyplpollnes(coalllgnitearidotherores)passlngthroughnatlonalpads/sanctual.lea/coralrcofs,eco[oglcallysen8Itlvoar®a8. 2 50 ha. of mlnlng lease cO ha 2 5 ha .Of Genoral Cond]tlon

area ln respect Of non. mlnlng lease area ln shall apply
coal mine lease.>150haolmlningI®aeoarealnrespect of respect of noncoal Note:

mlne leaso.S1sOha2:5 ha of Minoral prcepectlnglsexempted.";

coal mlno l®a8®.A8bosto8mlnlnginespoctivo®fmlnlngareaAllprojects. mlnlng I®aso area lnrespectOfcoalmlnolease.

1(b) Odshoro and All projects Note
onsh®ro oil and gas Exploratlon Surveys
oxp[oratl®n, (not lnvolvlng drllllng)
dovelopmont & are exempted provlded
productlon the concoeslon areashavegotpreviousclearanceforphy§]calSurvey

1(c) Rlver Valley (I) 2 50 MW (I) < 50 MW 2 25 MW
' "G®noral Condition

pqJects hydrcelectrlc hydroelectrlc sl,all apply.
power g®n®ration; power generation; Note: Irrigation projects
(11) 210,001)  ha. Of (11) <  10,000  ha. Of not lnvolvlng
culturable cu[turablo command sul)merg®nco or inter-
command area aroe state domain shall boappralsedI)ytheSEIAAasCategory`8'ProJ®cts.'';
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rty-

'1) '2' '31 14) '51
1(a) Themal Pover ' " 2 500 MW  (coal / < 500 MW (coal / ' "G®noral Conditlon

Plants Ilghlt® / mph'ha llgnfto / naphtha a shall apply.
a gas based); gas based); Note:
2 sO W (Pot Coke eso Mw 2 5Mw (pet (I) Povver plant up to 15
dlesol and coke, dles®l and all MW. based on blomass
all other fu®ls lnclud]hg other fu®ls Including and uslng auxillary fuel
redn®ry residual oil rofinery re8ldual oil 8ucli as coal / llgnrte /
waste except I)lomass) ; waste except petroleum prodtJcts up
a 20 MW (bacod on blomas9); to 15% are exempt.
blomass or non 2 20 MW > 1§ " (11) Power plant up to 15
riazardous munlclpal (based on blomas or MW, based on non-
waste as fuel)."; n®n harardous hanrdolis munlclpal

munlclpel wade as vvasto and uslng
fuel)."; auxlllary fuel such ascoal/IIgnlte/p®tr®I®umproductsupto1§%areOx®mpt.(lil)F.ow®rplantsuslngVIstohootbollerwithoutanyauxllLaryfuelare®xemDt.";

1(a) Nuclear powerprojectsandpreeesolngofnucloarfuel All projects

2 Prlmarv Processinq
2(a) Coal washeries 2 1 mllllon ton/annum <1 milllon ton/annum General Condltlon shall

thioughput of coal tl`roughput of coal apply(Iflocated within mlningareatheproposalshallboappraisedtogetherwiththeminingproi)osall

2(b) Mlnera' i a.1 milllon ton/annum < a.1mllllon G®n®ral Condltion 8l`all
bonoflclatlon mln®ral throughput ton/annum apply

mlneral throughput (M[nlng proposal wlthMlnoralbonoflclatlonShallbeappralsedtogetherforgrantofcl®arancol

I: n: in a), (11): rv (aL 0): V (lL (D, (BIxaL 0). (€). (lvL (vL (vD (a). a)` (vil). (`rilf) (a), 0), (11). (I), (D, (H) (aL a) , (fifty (giv) (a). a). (rv)

(.hot(rd)(.lot(in);VI(.).0):VIl&VIIIoftheNotification,S.O.306703)dated01.12.20090fthe

Ministry of Envirorment and Forests, Chiblished in the Gazette of India, Extraordinary, Part-II, and
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BEil

3 Matollals Producllon
(11 '21 (3) '41 '51

3(a) Metallurgicallndustrles(ferrous a)Primary mctallurglcalIndustryAllprojectsb)SpongeIron

Sponge Iron

' "General conditionshallapply.

a nob ferrous) Note:(I)The rocycllnglndustrlalunrtsroglsterodunder the

manufacturing manufacturlng HSM Rules, are
2 200TPD Q00TPD ex®mptod.(11)lncase Of secondarym®tallurglcal

c) secondary Secondary
mrfulturglcal motallunglcal processlng lndustrlal
processlng industryAlltoxicandheavy processlng IndustryI.)Alltoxic u nlts, those projectsinvoMngopera(lenoffurnacesonlySuchas

aiid heavy metal Induction and ®l®cthcal
metal produelng units produclng unts arc furnace, submerged
2 20,000 lonne8 ao,Coo tonnes arc fumaco, and cupola
/annum /annumil.)Allother nob -toxic with capacfty more than30,000toilnesperannumqpA)would

secondary requlro onvlron mental
m®fal]urglcal cl®aranc®.
proceeslng lndustrfes>5000tonn®s/annum (ill) Plan( / IJnds otrt®rthanpowerplants(glvonagainstentr)/no.1(d)oftheSchedule),basedonmunjclpalsolidwaste(non-hazardous)areexemDled.''

3(b) Comont plants 21.a million <1.a mllllon General Condltlon shall
tonnes/annum tonn®s/annum apply
productlon capaclfy productlon capacfty.AIIStandalonearindlnnunlts

4 Materlals Processl ng
„' (2) '31 14) '5)

4(a) Petoleum refiningIndustry All projects

4(b) Coke oven plants 22,50,000 <2,50,000 a 225,000 ' "General Condltlon

tonnes/annum tonnes/annum shall apply.„
4(c) Asbestos mllllngandasbestosbasedProducts All projects

I; n: in ®, (n)i IV (a) a); V (I), (nh (mMaL a). (cL (iv), (v), (vl) (a), a), (vil), (will) (aL OL (Ill (I), (I), (ri) (.L ®) . (mL (rfu) (a), OX (rv)

(.).o),(Ivi)(aLo)(IVD:VI(.I.o):VII&VIHoftheNotification,s.O.3o67a3)dated01.12.2009ofthe

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinay, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November I, 2009; an amendment to EC
notification S.O.1533(E) dated 14.09.2006

722



¢t/

'1) (Z) '31 14) '5)
4(a) Chloralkali 2300 TPD prodLictlon -  u(i) All projects ' "C®neral as w®ll as

Industry Capacfty or a unft [rresp®ctiv® Of the speclflc condltlon sl`all
located out 8[de the she, lf located in a apply.
nothod Industrial area/ Notlfled lndustrlal No new Moreury Coll
e8tato Area/ Estate. based plants vlll be

(il) <300 tonnes per p®mltted and exi8tlng
day OPD) unlts convertlng to
and located outside a membrane cell
Notifled lndustrlal technology
Area/ E8tafo." are exempted from thlsnotlflcat[on.''

4lel Soda ash Industry All Projects - -
4m leatliel/sklnmldo New projects outsld® All new or expanslon ' "Gon®ral as well as

plco8§ino the indu8wlal area ®r Of specific condition shall
Industry oxpansLon of ®xJ8tlng projects located apply.„

unlts out sldo the wlthln a notifed
lndustrlal area lndustrlal area/ostato

5 Manufacturinq / Fabrica'ion
5(a) Chemical fortllizers '  "All projects ®xc®pt '  ..Sing'o Sup.'

Single SuperPhcephde." Phosphate."

5(b) f]®sticldes Industryandpestlclde AIl units I)roduc]ngtochnlcalgrade

specific]nferm®dlatos(®xcludlngfomu[atloirs) pestlcides

5(c) Potro{hemlcalcomp[exos(Industriesbasedonprocessingofpetroloumfractlonsanaturalgasand/orr®formlngtoaromatlc3l All projects

5(d) Manmade flbersmanufactilring Rayon Others General Condltlon shallaDI,Iv

5(a) Potroch®mlcal Locetod out 8ld® the Lceated ln a nollf[®d ' "Con®ral ae woll as

based processing notified industrial area/ industrlal area/ estate sp®cflic condition sr`all
(processes otherthancracklng&reformatlonandnotcov®iedunderthecomD]oxes) esfato apply."

I; 11; 11] (I), (n); IV (a), 0); V 0, ®, (ill)(ah 0), (c) (rv), (vL (vi) (.A a). (vll). (vii]) (aL 0L (kh (I). (I). (Irty (Ib a) , (mL (dr) (a). 0), (IV)

(.).oh(rd)(Iib¢h(rdD:VI(.t.0);VII&VIIloftheNotification.S.O.3067(E)dated01.12.2009ofthe

Ministry of Environment and Forests, (Published in the Gazette of India. Extraordinary, Part-II, and
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t,
„' '21 '3) '41 '51

5(f) Syntli®tic organlc Located out 8lde the Located ln a notlflod ' "Gon®ral ae well as

chemlcals lndu€try notified lndustrlal area/ industrial area/ estate specif]c condition shall
(dyes a dyelntemediat®s; bulkdrugsandlntem®dlatesexcludlngdrugf®mulatlorts;syllthetlcrubt)ere;baslcorganicchemlcals,other8ynthetlcorganlccll®micalsandch®mlca'lntom®dlatesl esde apply.,,

5(a) DI8till®rlos (I)All Molasses based All Cane Julce / nan- G®n®ral Condltlon 8hall
dletlllorles molasses apply
(11) All  Cane |ulc®/ based dlst]IleriescOKLD
nonm®lasses based
dl8tlllorie8 230 KLD

5(tl) Integrated paint All proJ®cts General Conditlon sha[l
lndu8trv aDDIV

5(I) Pulp a I)ap®r Pulp manufacturing Paper manufacturlng General Condltlon §hall
Industry ®xcl udl ng and industry without pulp apply
manufacturing of Pulp& Paper manufacturing
paper from wa8topaperandmanufactureofpaperfromreadypulpwithOutbleachlnq man ufacturlng industry

50) Sugar lndlJstry 2 5000 ted cane G®neral Condltlon shall
crushlng capacfty apply

5lkl '  Omitted

6 Service Sectors
6(a) all a gastranspoilatlon plpoIlne(crudeandrof]n®ry/p®trochomlcalproducts),paesinothroughnationalparks/sanctuaries/coralnrfe/ecologlcallysonsitlv®areasincludingLNGTo,minal All projects

I; 11: Ill (I). (11); IV (aL 0)i V ®, (»L (ffD(a), a), (cL (iv), (vL (vi) (.L OL (vy. (vm) (aL a), (LIL (I), (ul), (ul) (8). a) . (in), (riv) (aL a). (rv)

(a),¢L(rvl)(aha)I(rvn);Vl(a),a);VII&Vll]oftheNotification,S.O.3067q3)dated01.12.20090fthe
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notificatiori S.O.1533(E) dated 14.09.2006

724



ef

'11 '21 '3) '41 '51
6(b) Isolated storage ahandlingofhazardouschemicals(Asperthrosho[dplannlngquantltylnd]catodlncolumn3of6ch®dule2&3OfNSIHCRules19e9amended2000) All projects General Condltlon Shallapply

7 Physical Infrastructure including Environmental Services
7(a) Air ports '  "AIl p'O'®ct® ' dNoto:

lncludlng a]rstrlps, Alr strlpe, which do not
whlch are for Involve bunkerlng/
comm®rclal use." refuellng fac]Ilty and orAirT.atficCoi`trol,areex®mDtod."

7(b) All Ship breakingyardsincludingshipbreakingunits AIl projects

7© Industrial estates/ If at least one Industry Industrlal estates '  "Conral as well as

parks/ complexes/ ln the propeed holJslng at least one speclal conditlons shall
areas, export lndustrlal e8tat® fa[is Category B apply.Note:
processlng Zones under the Category A, Industry and area
(EPZ6), Special entlr® lndustrlal area coo ha.Industrial ®statos of
Economlc`Zonos shall be treated as 1. Industrial Estate of
(SEZs), Blotecli Category A, area below SOO ha. and
Pads, leather ]rresp®ctlvo of the area.Industrialestatesw[th not housing any
C®mp]exes. Industry ofCategory`A' or `8' does

aea greater tl.an SOO area> 500 ha. and not not require cloaranc®.
ha. and housing at l®ast housing any Industry 2. If the area ls loss
one Category B belonging to Category than 500 ha. but
Industry. A a, a. contains building andconstnJctlonprojects >20,OcOSq.mts.Andordovolopmontaeamorethan50haltwlllbetreatedasactlvltyllstodatserialno.8(a)or8(b)lntheSchedule,astheeremayI.a."

7(d) Commonhazardous waste All lnteglated facllltleshavlnglnclneratlon All facllltles havlnglandfillonly Coneral Conditlon sliallapply

tr®atmortt, storage &landfl ll or
and dlspocalfacllitlesITSDFs) lnclnoratlon alone

I; 11; in 0), (u): IV (a), ®); V 0, OIL 0lD(a) a), (c} Ov} (vL (vO (.} OL (`rfty (will) (aL'OL (trL (I), (b), (") (th 0) . (mL (rfu) (a), 0), (rv)

(a),o]),(rd)(.b¢h(rvH);VI(.).a);VII&VIIIoftheNotification.S.O.3067(E)dated01.12.20090fthe
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1.7~

'11 '21 '3) 141 '51
7(a) '  "Ports, harbours, 2 5 mlll[on TPA of < 5 mllllon TPA Of '  "General Condltlon

break waters, cargo handllng cargo handllng slla]I apply.
dredging.„ capacfty (excluding capacity and/or Note:

flsh]ng harbours) portof harbours 1.  Capital dredging
210,coo TPA Of fish lnslde and outsldo the
handllng poles or harbors and
capacfty channels are lncludod;2.Malntenancedredglnglsexemptprovldeditf®rmedi]artoftheon.g]nalI)ropocalforwhlchEnvlronmontManagemeritPlan(EMP)wasproperedandenvironmentalcloarancoobtaln®d."

7(0 HIghways I) Now Natlonal Hl9h ' " I) All §tat. Gon®ral Condltlon shall
ways; and H lghway Project; apply.
11) Ekpanslon of and Nofo:
Natlonal high ways [1) State Highvray lllghways Include
greater than 30 KM, expansl®n projects in expmassways."
Involving addltlonal hilly terrain (above
rLght of way grcator 1,000 in AMSL) and or
tlian 20m ]nvolvlng ecologlca[ly sons ltive
land acqulsftion andpaeslngthroughmorethanoneState. areas,„

7(9) Aerial ropeways rv.^ai «(I) All projects '`"^t'' ``All projects General Condition shall
located at altitude of except thee covered apply
1,COO mtr. And ab®vo.(11)Allprojects[®catedInnotffledocol®9lcallysensltlvoareas." ln columi. (3)."

7(h) Common Efflii®nt All projects General Condltlon Shall
Treatm®ht Plants(CETPsl apply

7(I) Common AIl projects G®rraral Condltlon shall
Municlpal SolidWasteManagementFacllfty(CMSWMFl apply

8 Build ing /Construction p roj®cts/Area Dovolopm®nt projects and
Townships

8(a) Bullding and ¥0000 sq.mtrs and flbullt up area for
Constructlon <1,50,000 eq.mtrs. of covered conetructlon;
projects bullt-up aroa# ln the case Of facll"esopentothesky,ltwillb®theact]vltvareal

8(b) Townsl`ips and Covering an area i 50 ttAll projects under
Area Development ha and oi. bulll up Item
projects. area 8(b) shall be appraised

±1,50,COO sq .mtrs tt asCatoaorv B1

I; 11; 1110), (u); rv (aL 0); V (lL 0L (ENxaL 0), (ch (iv), (v). (vi) (ah a), (vil), (viH) (aL OL (hh (I), (ri), (nil) (.), a) . (111]). (tw) (a), Oh (rv)

(.).¢L(rvl)(.),oL(rvll);VI(.).¢);VII&VIIIoftheNotification,S.O.3067a3)dated01.12.2009ofthe
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Note:-

V(xvlD   «Genera| Condition (GC):

Any  project  or  activity  specified  in  Category  `8'  will  be  treated  as  Category  A,  if  located  in

whole or in part within 10 kin from the boundary of: (i) Protected Areas notified under the Wild

Life (Protection) Act,1972, (ii) Critically Polluted areas as identified by the Central Pollution

Control  Board  from  time  to  time,  (iii)  Eco-sensitive  areas  as  notified  under  section  3  of the

Environment    (Protection),  Act,    1986,    such    as,    MahabaleshwaT    Panchgani,    Matheran,

Pachmarhi,    Dahanu.    Doon    Valley,    and    (iv)    interstate    boundaries    and    international

boundaries:

Provided  that the  requirement  regarding  distance  of  10  kin of the  inter-State  boundaries

can be reduced or completely done away with by an agreement between the respective States

or U.Ts sharing the common boundary in case the activity does not fall within  10 kilometres of

the areas mentioned at item (i), (ii) and (iii) above."

Specific Condition (SC):
If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech

Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f),  5(e),

5(f),   or   those   Industrial   estates   with   pre   rdefined   set   of   activities    (not   necessarily

homogeneous, obtains prior environmental clearance.  individual industries including proposed

industrial   housing   within   such   estates   /complexes   will   not   be   required   to   take   prior

environmental    clearance,    so    long    as    the    Terms    and    Conditions    for   the    industrial

estate/complex  are  complied  with  (Such  estates/complexes  must  have  a  clearly  identified

management with the legal  responsibilify of ensuring adherence to the Terms and Conditions

of  prior  environmental  clearance,  who  may  be  held  responsible  for  violation  Of  the  same

throughout the life of the complex/estate).

pro. .-1 1 Oi 3i56ra004+All (I))
(R.CHAND"OHAN)

JOINT SECRETARY TO THE GOVERNMENT OF INDIA

I; 11; Ill a). (H): IV (a), ®); V 0, cO. quxa), Oh (cL (rvL (v), (vD (.A OL (vy. (vilD (aL OL (bL (I). (nb (in) (aL a) . (mL (rfu) (a), a), (rv)

(.).ob(Ivi)(aha).(in):VI(a).a);VII&VIIloftheNotification,S.O.3067(E)dated01.12.20090fthe
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1.A

V«a)  «(I) Basic Information

APPENDIX I

(Soo paragraph - 6)
FORM 1

SerialNumber Item Details

1. Name of the I)rojecvs
2. S. No. in schedule
3. Proposed capacfty/areanength/tonnage to be

handled/co mmand areanease area/number of
wells to be drilled

4. New/EXDansion/Modemieation
5. Existing Capacity/Area etc.
6. Cateoorv of Proiect i.e. `A' or '8'
7. Does it attract the general condition? lf' Yes,

Dlea§e sDecifv.
8. Does it attract the specific condition? lf Yes,

Please sDecfty.
9. Location

Plovsurvev/Khasra No.
VIllaqe
Tehsil
District
State

10. Nearest raitway station/airport along with
distance in kms.

11. Nearest Town, city, District Headquarters along
with distance in kms.

12. Village Panchayats, Zjlla Parishad,  Municipal
Corporation, Local body (complete postal
addresses with telephone nos. to be given)

13. Name of the aDDlicant
14. Reqistered Address
15. Address for corTesDondence :

Name
Designation (Owner/Partner/CEO)
Address
Pin Code
E-mail
Telephone No.
Fax No.

16 Details of Alternative Sites examined, if any. VIIIage-District-State
Location of these sites should be shown on a 1.

topo sheet. 2.3.

17. Interlinked  Proiects
18 Whether separate application of inteilinked

proiect has been submitted?

I; 11; Ill (I). (H); rv (th 0); V (IL ®, (H]X8), a), (ch (Iv), (vL (vl) (&L ®). (vq). (vtll) (aL 0L (Ill (I). (dL (in) (.A 0) . (IllD, (rfu) (a). OL (rv)

(a),o),(wl)(.I(bh(Ivu);Vl(.L0):VII&VIIIoftheNotification,S.O.3067q3)dated01.12.2009ofthe

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinaly, Part-II, and
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CC'

19. lf yes, date of submission
20. lf no, reason
21. Whether the proposal involves approval/

clearance under: lf yes, details of the same and
their status to be given.

(a) The Forest (Conservation) Act,1980 ?
(b)  The Wildlife (Protection) Act,1972 ?
(ct  The C.R.Z. Not.rfication,  1991  ?

22. Whether there is any Government Ordermolicy
relevanv relating to the site ?

23. Forest land involved (hectares)
24. Whether there is any litigation pending against

the project and/or land in which the project is
propose to be set up ?

(a)  Name of the Court.
(b)  Case No.
(c)  Orders/directions of the Court, if any and

its relevance with the DroDosed Droiect.

(11)        Activlty
1.         Construction, operation or decomml§sioning of the project involving

actions, which will cause physical changes in the locality (topography, land
use, changes in water bodies, etc.)

S.No. lnfomat[on/Checkllstconfirmation Yes/No Detalls thereof (withapproximatequantities /rates,

whor®ver possible) with source
Of information data

1.1 Permanent or temporary change
in land use, land cover or
topography including increase in
intensfty of land use (with respect
to local land use Plan)

1.2 Clearance of existing land,
vegetation and
buildinqs?

1.3 Creation of new land uses?
1.4 Pre¢onstruction investigations

e.g. bore
houses, soil testing?

1.5 Construction works?
1.6 Demolition works?
1.7 Temporary sites used for

construction works or
housing of construction workers?

1.8 Above ground buildings,
structures or earthworks
including linear structures, cut
And fill or excavations

I: D; in 0. 01): rv (ab 0); V aL (HL quxI]L 0), (cL (lv). (vh (vl) (a). 0), (VA). (vilD (aL a), (11), (I). (Th (in) (.L o) , (IllD, (dr) (a). a), (rv)

(.),oL(wl)(.Lob(in);VI(.h¢);VII&VIIIoftheNotification,S.O.3067(E)dated01.12.2009ofthe
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q\
1.9 Underground works including

mining or tunneling?
1.10 Recla mation works?
1.11 Dredqinq?
1.12 Cifehore structures?
1.13 Production and manufacturing

Processes?
1.14 Facilities for storage of goods or

materials?
1.15 Facilities for treatment or

disposal of solid waste or liquid
effluents?

1.16 Facilities for long term housing of
oi)erational workers?

1.17 New road, rail or sea traffic
durina construction or ol)Oration?

1.18 New road, rail, air waterborne or
other transport infrastructure
including new or altered routes
and stations, Doris, airports etc?

1.19 Closure or diversion of existing
transport routes or infrastructure
leading to changes in traffic
movements?

1.20 New or diverted transmission
lines or DiDelines?

1.21 lmpoundment, damming,
cuivendng, realignment or other
changes to the ydrology of
watercourses or aau ifers?

1.22 Stream crossings?

1.23 Abstraction or transfers of water
form around or surface waters?

1.24 Changes in water bodies or the
land surface affecting drainage
or runoff?

1.25 Transport of personnel or
matoria ls for construction ,
operation or decommiesioninq?

1.26 Long-term dismantling or
decommissioning
or restoration works?

1.27 Ongoing activity during
decommissioning which could
have an impact on the
environment?

1.28 Influx of people to an area in
either temporarily or
oemanentlv?

1.29 Introduction of alien species?

I; 11; in (lb (11); IV (.L a); V 0L 01), (mxaL a), (ch av), (v), (vi) (a), a). (vil), (vm) (a). o» (tlL (I). (11), (in) (th o) . (rilD, (tw) (a), a). (rv)

(.).oL(wl)(.Lob(rvn»VI(.).0);VII&VII.oftheNotification,S.O.3067(E)dated01.12.20090fthe
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1.30 Loss of native species or genetic
diversity?

1.31 Any other actions?

2. Use of Natural resources for construction or operation of the Project (such as
land, water, materials or energy, especially any resources which are nob-
renewable ol in short supply):

S.No. lnfomatloh/Checklis( YesINO
D®tal ls thereof (with approxlinate
quantltles /rates, wherovor possll)l®)confirmct]on `with souree Of Information data

2.1
Land especially undeveloped or
agricultural land (hat

2.2
Water (expected source a
competing users) unit: KLD

2.3 Minerals (MT1

2.4
Construction material - stone,
aggregates, sand / soil
(exoected source -MT)

2.5 Forests and timber (source -MT)

2.6
Energy including electricfty and
fuels (source, competing users)
Unit: fuel (Mn, enerqv (MW}

2.7 Any other natural resources (use
aDDroDriate standard units)

3. Use, storage, transport, handllng or production of substances or materials,
which could be harmful to human health or the environment or raise conc®ms
about actual or perceived risks to human health.

S.No. Informatlon/Checkllst Yes'No D®talls thereof (wlth approxlmat®
quant.riles /iatce, wherever possll)I®)conflrmatlon w]th source Of lnfomiation data

3.1

Use of substances or materials,
which are hazardous (as per
MSIHC rules) to human hearth or
the environment (flora, fauna,
and water suDDlies)

3.2

Changes in occurrence of
disease or affect disease vectors
(e,g. insect or water bone
diseases)

3.3
Affect the welfare of people e.g.
bv chanaina lMna conditions?

3.4

Vulnerable groups of people who
could be affected by the project
e.g. hospital patients, children,
the elderly etc.,

3.5 Any other causes

I; n; Ill o. co: IV (.} a): V a), (Ill (Ill)(a). a), (c} (iv), (v), (vi) (a), a). (vii). (vilf) (Ii), OL (L[h (I). (1]1. (ro (.L a) . (riiD. (ri) (a), a), (Iv)
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4. Production of solid wastes during construction or operation or

decommis§ioning (lvIT/month)

S.No. Information/Clieckllst YesINo

Details thereof (with
approximate
quantities/rates, whorov®rconfimation
possible) w]th source of
informatlon data

4.1
Spoil, overburden or mine
wastes

4.2 Municipal waste (domestic and
or commercial wastes)

4.3
Hazardous wastes (as per
Hazardous Waste Management
Rules)

4.4 Other industrial Process wastes
4.5 Surplus Product
4.6 Sewage sludge or other sludge

from effluent treatment.

4.7
Construction or demolition
wastes

4.8
Redundant machinery or
eaulDment

4.9 Contaminated soils or other
materials

4.10 Aaricu [tura I wastes
4.11 Other solid wastes

5. Release of pollutants or any hazardous, toxic or noxious substances to air
(Kg/hr)

S.No. Information/Checklist Yes/No

Details thereof (with
approximate
quantities/rates , whereverconfirmation
possible) with source of
information data

5.1

Emissions from combustion of
fossil fuels from stationary or
mobile sources.

5.2
Emissions from production
Processes

5.3
Emissions from materials
handling  including
storage or transi)ort

5.4
Emissions from construction
actMties including plant and
eauiDment

5.5
Dust or odours from handling of
materials including construction
materials, sewaqe and waste

I: 11; Ill a). (11); IV (a) a); V (I), Ql), (mxah (b), (cb (lvh (v), (vi) (8h a), (vtl), (vlED (a), Oh (ink (I), (d), (xp (a), ®) , (in), (riv) (a), 0), (rv)
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5.6
Emissions from incineration of
waste

5.7
Emissions from burning of waste
ln open air (e.g. slash materials,
construction debris)

5.8
Emissions from any other
sources

6. Generatlon of Noise and Vlbrat]on, and Emissions of Light and Heat:

S.No. Information/Checklist Yes/No Details thereof (wlth
confirmation approximate

quantNIes/rates, wherever
posslbl®) wlth source of
lnformat[on data

6.1

From operation of equipment
e.g. engines, ventilation plant,
crushers

6.2
From industrial or similar
Processes

6.3 From construction or demolition
6.4 From blastinq or piling

6.5
From construction or operational
traffic

6.6 From liqhtina or coolino systems
6.7 From any other sources

7. Risks of contamination of land or water from releases of pollutants Into the ground
or into sewers, surface waters, ground`A/ater, coastal waters or the sea:

S.No. Information/Checklist Y®e/No D®tails thereof (with
conflmation approximate

quantities/rates, wherever
possible) with source of
information data

7.1
From handling, storage, use or
sDillaae of hazardous materials

7.2

From discharge Of sewage or other
effluents to water or the land
(expected mode and place of
discharae)

7.3
By deposition of pollutants emitted
to air into the land or into water

7.4 From any other sources

7.5
ls there a risk of long term build up
of pollutants in the environment
from these sources?

I: u; Ill QL 0): IV (aL 0): V (I). alL (d!Xe), a). (c), Ov). (v), (vD (ah a). (VA). (vffi) (aL 0» (LIL (I). (rd). (ro (aL a) , (ImL (tw) (a). a). (IV)
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8. Rlsk of accidents durlng construction or operatlon of the Project, whlch could affect
human l`ealth or the ®nvlronment

S.No.
lnfomation/Checklist

Y®s/No

Defal ls thereof (with
approximate

confirmation quantities/rato§ , whorov®r
posslble) with source of
lnformatlon data

8.1

From explosions, spillages, fires
etc from storage, handling, use or
production of hazardous
substances

8.2 From any other causes

8.3

Could the project be affected by
natural disasters causing
environmental damage (e.g.
floods, earthquakes, landslides,
cloudburst etc)?

9. Factors whlch should be consldered (such as consequontlal development) whlch
could lead to environmental effects or the potentlal` for cumulative Impacts with other
existing or planned activities ln the locality

S.No. Information/Checklistconfirmatlon Yes/No Details tliereof (withapproximate

q uantities/rates, wherever
possible) with source of
Information data

9.1

Lead to development of
suppohing. lilies, ancillary
development or development
stimulated by the project which
could have impact on the
environment e.g.:
• Supporting infrastructure (roads,

power supply, waste or waste
water treatment, etc.)
• housing development
• extractive industries
• supply industries
• other

9.2
Lead to after-use of the site, which
could have an impact on the
environment

9.3 Set a precedent for later
developments

9.4

Have cumulative effects due to
proximity to other
existing or planned projects with
similar effects

I; I); in 0), (n): rv (aL a): V 0. (HL (mxaL 0), (c), (iv), (v), (vi) (a), a), (vll). (vill) (8). 0). (h), (I). (n), (ro (.L a) , (in). (rfu) (a). a). (rv)
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(Ill) Environmental SensltMfy

S.NO.
Areas Name/ Aerial dlstance (withln 15

Identity kin.) Proposed project
location boundary

1

Areas protected under
i ntemational conventions,
national or local legislation for their
ecological, landscape, cultural or
other related value

2

Areas which are important or
sensitive for ecological reasons -
Wetlands, watercourses or
other water bodies, coastal zone,
biosDheres, mountains, forests

3

Areas used by protected,
impohant or sensitive species of
flora or fauna for breeding, esting,
foraging, resting, over wintering.
migration

4 Inland, coastal, marine or
underground waters

5 State, National boundaries

6
Routes or facilities used by the
public for access to recreation or
other tourist, Dilarim areas

7 Defence instaillations
8 Densely I)opulated or built-up area

9

Areas occupied by sensitive man-
made land uses (hospitals,
schools, places of worship,
community facilIties]

10

Areas containing important, high
quality or scarce Resources
(ground water resouroes, surface
resouroes. forestry. agriculture,
fisheries, tourism , minerals)

11

Areas already subjected to
pollution or environmental
damage. (those where existing
legal environmental standards are
exceeded)

12

Areas susceptible to natural
hazard which could cause the
project to present environmental
Problems (carfhquckes,
subsidence , landslides, erosion ,
Flooding or extreme or adverse
climEltic conditions\

I: n; Ill a), (11): rv (.} a); V (0, all ouxah oL (cL (rv), (vL (vi) (.L Oh (vil), (will) (I.L OL (Ill (I), (ri), (in) (aL a) , (in), (giv) (a), o), (|v)
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(lv). Proposed T®rms of Reference for EIA studies

V'(b) "I  hereby given  undertaking  that the data  and  information  g.iven  in the  application

and enclosures are true to the best of my knowledge and belief and I am aware that if any part
of the  data  and  information  submitted  is  found  to  be  false  or  misleading  at  any  stage,  the
project will be rejected and clearance give,  if any to the project will be revoked at our risk and
cost.„

Date:

Place:
Signature of the applicant

With Name and Full Address
(Project ProponenvAuthorised S ignatory)

NOTE:
1.   The  projects  involving  clearance  under  Coastal  Regulation  Zone  Notification,1991

shall   submit  with   the   application   a   C.R.Z.   map   duly   demarcated   by   one   of  the
authorized  agencies,  showing  the  project activities, w.r.t.  C.R.Z.  (at the stage of TOR)
and  the  recommendations  of the  State  Coastal  Zone  Management Authority  (at the
stage   of  EC).     Sinmultaneous  action  shall  also   be  taken  to  obtain  the   requisite
clearance  under the  provisions of the  C.R.Z.  Notification,  1991  for the  actMties to  be
located in the CF3Z.

2.   The  projects  to  be  located  within  10  kin of the  National  Prks,  Sancturies,  Biosphere
Reserves,  Migratory Corridors of Wile Animals, the project proponenet shall submit the
map duly authenticated  by Chief Wildlife Warden showing these features vis-a-vis the
project  location  and  the  recommendations  or  comments  of the  Chief Wildlife Warden
thereon (at the stage of EC)."

3.   All correspondence with the  Ministry of Environment & Forests including aubmission of
application  for  TOR/Environmental  clearance,  subsequent  clarifications.  as  may  be
required  from  time  to  time,  participation  in  the  EAC  Meeting  on  behalf of the  project
proponent  shall  be  made  by  the  authorized  signatory only.   The authorized  signatory
should   also   submit  a   document   in   support  of  his  claim   of  being   and   authorized
signatory for the specific project."

I: 11; Ill (I). («): IV (1]), 0): V (I), (D), (BIxah 0), (cL (iv), (vL (vi) (aL a), (vvy. (vtll) (aL 0h (11), (I), (D, (") (I]h a) . ("). (riv) (a). 0). (rv)
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APPENDIX 11

(See paragraph 6)

FORM-1 A (only for construction projects llsted under Item 8 of the Schedule)

CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are requ[red to prov]do full Information and wherever noc®ssary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monltoring programme)

1.   IAND ENVIRONMENT

(Attach panoramic view/ of the project site and the vicinity)

1.1.       Will  the  existing  landuse  get  significantly  altered  from  the  project  that  is  not  consistent
with the surroundings?  (Proposed landuse  must conform to the approved  Master plan /
Development plan of the area. Change of landuse if any and the statutory approval from
the  competent  authority  be  submitted),  Attach  Maps  of  (i)  site  location,  (ii)  surrounding
features  of  the  proposed  site  (within  500  meters)  and  (iii)  the  site  (indicating  levels  &
contours) to appropriate scales. If not available attach only conceptual plans.

1.2.       List out all the major project requirements in terms of the land area, built up area, water
consiimption.  power requirement, connectivity, community facilities, parking needs etc.

1.3.       What are the likely impacts of the proposed activity on the existing facilities adjacent to
the proposed site? (Such as open spaces, community facilities, details of the existing
landuse, disturbance to the local ecology).

1.4.        Will there be any significant land disturbance resulting in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicify etc
may bo given).

1.5.       Will the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6.       What are the quantities of earthwork involved in the construction activfty¢utting, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.)

I; n; 11[ (lL al); IV (aL 0): V (I), (uL (llD(a). a). (cb (Iv). (vL (vD (aL a), (vtry, (trill) (a), OL (bL (I), (D, (H) (.A a) , (dill (rfu) (.), OL (rv)
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1.7.        Give details regarding water supply, waste handling etc during the construction period.

1.8.       Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9.       Whether construction debris & waste during construction cause heath hazard? (Give
quantities of various types of wastes generated during construction including the
construction labour and the means of disposal)

2.          WATEFt ENVIRONMENT

2.1.       Give the total quantify of water requirement for the proposed project with the breakup of
requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.

2.2.       What is the capacity (dependable flow or yield) of the proposed source of water?

2.3.       What is the quality of water required, in case, the supply is not from a municipal source?
(Provide physical, chemical. biological characteristics with class of water qualfty)

2.4.       How much of the water requirement can be met from the recycling of treated
wastewater? (Give the details of quantities, sources and usage)

2.5.       Will there be diversion of water from other users? (Please assess the impacts of the
project on other existing uses and quantities of consumption)

2.6.       What is the incremental pollution load from wastewater generated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activfty)

2.7.       Give details of the water requirements met from water harvesting? Furnish details of the
facilities created.

2.8.       What would be the impact of the land use changes occurring due to the proposed project
on the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way?

I; 11; in (I). (11): IV (ah 0); V Ch all quxa), 0), (c), (lvb (v), (vi) (ah 0), (vll), (vm) (a), a), (11), (I), {d), (n) (.), a) , (in), (dr) (a). o), (rv)
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2.9.       What are the impacts of the proposal on the ground water? (Will there be tapping of
ground water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority. if any)

2.10.    What precautions/measures are taken to prevent the runoff from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse Impacts)

2.11.     How is the stom water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site
layout indication contour levels)

2.12.     Will the deployment of construction labourers partjculariy in the peak period lead to
unsanitary conditions around the project site (Justfty with proper explanation)

2.13.     What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities
with technology & facilities for recycling and disposal)

2.14.     Give details of dual plumbing system if treated waste used is used for flushing of toilets or
any other use.

3.          VEGETATION

3.1.        Is there any throat of the projectto the biodiversity? (Give a description of the local
ecosystem wth it's unique features, if any)

3.2.       Will the construction involve extensive clearing or modification of vegetation? (Provide a
detailed account of the trees & vegetation affected by the project)

3.3.       What are the measures proposed to be taken to minimize the likely impacts on important
site features (Give details of proposal for tree plantation, Iandscaping, creation of water
bodies etc along with a layout plan to an appropriate scale)

4.          FAU NA

4.1.        Is there likely to be any displacement offauna-both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

I; 11; in 0. (u): IV (.} a); V (i), (nh (ffixf.). a). (€). (iv), (v), (VI) (.). a), (vH), (VA) (ab OL (hL (I). (D. (tl) (aL a) , (mh (rfu) (a). 0), (rv)
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\\
4.2.       Any direct or indirect impacts on the avifauna of the area? Provide details.

4.3,       Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on
fauna

5.           AIR ENVIRONMENT

5.1.       Will the project increase atmospheric concentration of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions)

5.2.       What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relation to all the meteorological parameters.

5.3.       Will the proposal create shortage of parking space for vehicles? Furnish details of the
present level Of transport infrastructure and measures proposed for improvement
including the traffic management at the entry & exit to the project site.

5.4.        Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5.       Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

5.6.        What will be the impact of DG sets & other equipment on noise levels & vibration  in &
ambient air quality around the project site? Provide details.

6.          AESTH ETICS

6,1.       Will the proposed constructions in anyway result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2.       Will tliere be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into account?

6.3.       Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4.       Are there any anthropological or archaeological sites or arfefacts nearby? State if any
other significant features in the vicinity of the proposed site have been considered.

7.          SOCIO-ECONOMIC ASPECTS

7.1.       Will the proposal rosult in any changes to the demographic structure of local
population? Provide the details.

I; 11: Ill (I), al); IV (a). 0); V (I), (Ilk (uxa), 0), (cb ov), (v). (vD (aL 0). (vH). (will) (IL ®L (BL (I). (rib (rdfty (.L a) , (in), (rfu) (a), a), (zv)
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7.2.       Give details of the existing social infrastructure around the proposed project.

7.3.       Will the project cause adverse effects on local communities, disturbance to sacred sites
or other cultural values? What are the safeguards proposed?

8.           BUILDING MATERIALS

8.1.       May involve the use of building materials with high€mbodied energy. Are the
construction materials produced with energy efficient processes? (Give details of
energy conservation measures in the seledion of building materials and their energy
efficiency)

8.2.       Transport and handling of materials during construction may result in pollution, noise
& public nuisance. What measures are taken to minimize the impacts?

8.3.      Are recycled materials used in roads and structures? State the extent of savings
achieved?

8.4.       Give details of the methods of collection, segregation & disposal of the garbage
generated during the operation phases of the project.

9.           ENERGY CONSERVATION

9.1.      Give details of the powe„equirements, source of supply, backup source etc. What is
the energy consumption assumed per square foot Of built-up area? How have you
tried to minimize energy consumption?

9.2.      What type of, and capacity of, power back-up to you plan to provide?

9,3.      What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4.      What passive solar architecfural features are being used in the building? Illustrate the
applications made in the proposed project.

9.5.       Does the layout of streets & buildings maximise the potential for solar energy
devices? Have you considered the use of street lighting, emergency lighting and solar
hot water systems for use in the building complex? Substantiate with details.

9.6.       Is shading effectively used to reduce cooling/heating loads? What principles have
been used to maximize the shading of Walls on the East and the West and the Rcaf?
How much energy saving has been effected?

9.7.       Do the structures use energycfficient Space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor
efficiencies, lighting intensity and air-conditioning load assumptions? Are you using
CFC and Hci=C free chillers? Provide specifications.

9.8.       What are the likely effects of the building activity in altering the micro¢limates?
Provide a self assessment on the likely impacts of the proposed construction on

I; 11; Ill a). al): IV (aL 0): V (I), (11). (mxaL a). (a). (Iv), (vL (vl) (.). 0). (vD, (will) (aL 0L (trL (I). (ri), (rip (Ill a) . (in), (Itv) (a), o), (rv)
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creation of heat island & inversion effects?

9.9.       What are the thermal characteristics of the building envelope? (a) roof; (b) external
walls; and (c) fenestration? Give details of the material used and the U-values or the
R values of the individual components.

9.10.    What precautions & safety measures are proposed against fire hazards? Furnish
details of emergency plans.

9.11.     If you are using glass as wall material provides details and specifications including
emissMty and thermal characteristics.

9.12.    What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration.

9.13.    To what extent the non¢onventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10.        Environment Mainagement plan

The Environment Management Plan would consist of all mitigation measures for each
item wise activity to be undertaken during the construction, operation and the entire
life cycle to minimize adverse environmental impacts as a result of the activities of the
project. It would also delineate the environmental monitoring plan for compliance of
various environmental regulations. It will state the steps to be taken in case of
emergency such as accidents at the site including fire.

I; 11; Ill (I), 01): rv (ah 0): V (I), (nL ("Xa), (1>), (cb (twb (v^ (vi) (ah a). (vil), (vlll) (ah 0). (Ilk (I), (ri), (") (ah a) , (in), (giv) (a), a), (IV)
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APPENDIX Ill

(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO ELA STRUCTURE CONTENTS

1. Introduction • Purpose of the report

• Identification of project & project proponent

• Brief description of nature, size, location of the project
and its importance to the country, reglon

• Scope of the study -details of regulatory scoping
carried out (As per Terms of Reference)

2. Project Description • Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

• Type of project

• Need for the project

• Location (maps showing general location, specific
location, project boundary & project site layout)

• Size or magnitude of operation (incl. Associated
activities required by or for the project

• Proposed schedule for approval and implementation

• Technology and process description

• Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which give
information impohant for EIA purpose

• Description of mitigation measures incorporated into
the project to meet environmental standards,
environmental operating conditions, or other EIA
requirements (as required by the scope)

• Assessment of New & untested technology for the risk
of technological failure
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3. Description of theEnvironment • Study area, period, components & methodology

• Establishment of baseline for valued environmental
components, as identified in the scope

• Base maps of all environmental components

4. Anticipated • Details of Investigated Environmental impacts due to
Environmental Impacts project location, possible accjdent§, project design,
& Mitigation Measures project construction, regular operations, final

decommissioning or rehabilitation of a completed project

• Measures for minimizing and / or offsetting adverse
I in pacts identified

• lrreversib[e and Irretrievable commitments of
environmental .components

• Assessment of significance of impacts (Criteria for
determining significance, Assigning significance)

• Mitigation measures

5. Analysis of Alternatives • ln case, the scoping exercise results in need for

(Technology & Site) alternatives:

• Description of each alternative

• Summary of adverse impacts of each alternative

• Mitigation measures proposed for each altematjve and

• Selection of alternative

6. Environmental • Technical aspects of monitoring the effectiveness of
Monitoring Program mitigation measures (incl. Measurement methodologies,

frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)

7. Additional Studies • Public Consultation

• Risk assessment

• Social  Impact Assessment. R&R Action Plans

8. Project Benefits •  Improvements in the physical infrastructure

•  Improvements in the social infrastructure
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•  Employment potential -skilled; semi-skilled and
unskilled

•  Other tangible benefits

9. Envi ronmental CostBenefitAnalysis lf recommended at the Scoping stage

10. EMP • Description of the administrative aspects of ensuring
that mitigative measures are implemented and their
effectiveness monitored, after aDDroval of the EIA

11 Summary & Conclusion(ThiswillconstitutethesummaryoftheEIA •  Overall justification for implementation of the project

•  Explanation of how, adverse effects have been
Report ) mitigated

12. Disclosure of •  The names of the Consultants engaged with their
Consultants engaged brief resume and nature of Consultancy rendered

AppENDlx in A

(See paragraph 7)

CoNTENTs oF suMMAFtv ENvliroNMENTAL iMPACT AssEssMENT

The Summary EIA shall be a summary Of the full EIA Report condensed to ten A4
size pages at the maximum. It should necessarily cover in brief the follcwing Chapters Of the
fun  EIA Report: -

1 . Project Description

2.  Description Of the Environment

3. Anticipated Environmental impacts and mitigation measures

4. Environmental Monitoring Programme

5. Additional Studies

6. Project Benefits

7. Environment Management Plan
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APPENDIX IV

(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0        The public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

I   2.0      Theprocess:

2.1        The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose
jurisdiction the project is located, to arrange the public hearing within the prescribed
statutory period.  In  case the  project site  is covering  more than  one  District or State  or  Union
Territory, the public hearing  is mandated  in each District, State or Union Territory in which the
project is located and the applicant shall  make separate requests to each concerned SPCB or
UTPCC for holding the public hearing as per this procedure.

2.2        The Applicant shall enclose with the letter of request, at least 10 hard copies
and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix 111 including the Summary Environment Impact Assessment
report in English and in the official languageof the state/local language, prepared strictly in
accordance with the Terms of
Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the following authorities or offices, within whose jurisdiction the project
will  be located:

(a)     District Magistrate/District collector/Deputy commissioner/s
(b)     Zila parishad or Municipal corporation or panchayats union
(c)      District Industries office
(d)     Urban Local Bodies (ULBs) / PRls concerned / Development authorities.
(d)     Concerned Regional office of the Ministry of Environment and Forests

2.3        0n receiving the draft Environmental Impact Assessment report, the abovementioned
authorities except the Regional Office of MOEF, shall arrange to widely publicize it within their
respective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
inspection electronically or otherwise to the public during normal office hours till the Public
Hearing is over.

2.4       The spcB or UTPCC concerned shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix Ill A) for
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inspection in select offices or public libraries or any other suitable location etc. They shall also
additionally make available a copy of the draft Environmental Impact Assessment report to the
above five authorities/offices as given in para 2.2.

3.0       Notice ofpublic Hearing:

3.1        The Member-Secretary of the concerned spcB or uTPCc shall finalize the date,
time and exac( venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vemacular Daily / Cmacial
State Language. A minimum notice period of 30(thirty) days shall be provided to the public for
furnishing their responses;

3.2       The advertisement shall also inform the public about the places or offices where
the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing. In places where the
newspapers do not reach, the Competent Authority should amange to inform the local public
about the public hearing by other means such as by way of beating of drums as well as
advertisement / announcement on radio / television.

3.3        No postponement of the date, time, venue of the public hearing sliall be undertaken,
unless some untoward emergency situation occurs and then only on the recommendation of
the concerned District Magistrate/District collector/Deputy Commissioner,  the postponement
shall be notified to the public through the same National and Regional vernacular dailies and
also prominently displayed at all the identified offices by the concerned SPCB or Union
Territory Pollution Control Committee;

3.4        ln the above exceptional circumstances, fresh date, time and venue for the public
consultation shall be decided by the Member -Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate/District collecto./Deputy Commissioner and
notified afresh as per procedure under 3.1  above.

4.0       Supervision and prosld[ng over the H®arlng:

4.1        The District Magistrate/District collector/Deputy commissioner or his or her
representative not below the rank of an Additional District Magistrate assisted by a
representative of SPCB or UTPCC, shall Supervise and preside over the entire public hearing
process.

5.0       Vidoography

5.1        The spcB or UTPCC Shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enclosed with the public hearing proceedings while
Forwarding it to the Regulatory Authority concerned.

6.a       Proceedings

6.1        The attendance of all those who are present a"he venue shall be noted and
annexed with the final proceedings.
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6.2        There shall be no quorum required for attendance for starting the proceedings.

6.3        A representative of the applicant shall initiate the proceedings with a presentation
on the project and the Summary EIA report.

6.4        Persons present at the venue shall be granted the opportunity to seek information or
clarifications on the project from the Applicant. The summary Of the public
hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the local/vernacular language and the
agreed minutes shall be signed by the District Magistrate/District collector/Deputy
Commissioner or his or her representative on the same day and forwarded to the
SPCB/UTPCC concerned.

6.5       A statement of the issues raised by the public and the comments of the Applicant shall
also be prepared in the local language or the Official State language, as the case may be, and
in English and annexed to the proceedings:

6.6        The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate/District collecto./Deputy Commissioner, and the
SPCB or UTPCC . The SPCB or
UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the applicant concerned.

7.0       Time periodforcompletion of public hearing

7.1         The public hearing shall be completed within a period of45 (forty five) days from
date of receipt of the request letter from the Applicant. Thereafter the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days Of the completion of the public hearing.Simultaneously, a copy will also be
provided to the project proponent.The applicant may also directly forward a copy of the
approved public hearing proceedings to the regulatory authority concerned along with the final
Environmental Impact Assessment report or supplementary report to the draft EIA report
prepared after the public hearing and public consultations incorporating the concerns
expressed in the public hearing along with action plan and financial allocation, item-wise, to
address those concerns.".

7.2        lfthe spcB or uTPcc fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category `A' project or activity and the State Government or Union Territory Administration
for Category `8' project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.

APPENDIX-V
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(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

1.          The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are mandatory:

•            Final Environment Impact Assessment Report [20(twenty) hard copies and 1  (one) soft
copy)I

•            A copy of the video tape or cD of the public hearing proceedings
•            A copy of final layout plan (20 copies)
•            A copy of the project feasibility report (1  copy)

2.          The  Final  EIA  Report  and  the  other  relevant  documents  submitted  by  the  applicant
shall  be  scrutinized  in  office  within  30  days  from  the  date  of  its  receipt  by  the  concerned
Regulatory Authority  strictly with  reference  to  the  TOR  and  the  inadequacies  noted  shall  be
communicated  electronically or otherwise  in  a single  set to the  Members of the  EAC  /SEAC
enclosing  a  copy each  of the  Final  EIA  Report  including  the  public  hearing  proceedings  and
other public responses received along with a copy of Form -1or Form  lA and scheduled date
of the EAC /SEAC meeting for considering the proposal.

3.          Where a public consultation is not mandatory, the appraisal shall be made on the basis
of the  prescribed  application  Form  1  and  EIA report,  in the case of all  projects  and  activities
other  than  Item  8  of  the  Schedule.  In  the  case  of  Item  8  of the  Schedule,  considering  its
unique  project cycle,  the  EAC  or SEAC  concerned  shall  appraise  all  Category  8  projects  or
activities   on    the    basis   of   Form    1,    Form    lA   and   the   conceptual    plan    and    make
recommendations on the project regarding grant of environmental clearance or otheiwise and
also stipulate the conditions for environmental clearance."

4.          Every  application  shall  be  placed  before  the  EAC/SEAC  and  its  appraisal  completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5.          The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6.          The minutes of the EAC /SEAc meeting shall  be finalised within 5 working days of the
meeting  and  displayed  on  the  website  of  the  concerned  regulatory  authority.  In  case  the
project or activity is  recommended for grant of EC,  then the  minutes  shall  clearly list out the
specific  environmental  safeguards  and   conditions.   In  case  the   recommendations  are  for
rejection, the reasons for the same shall also be explicitly stated.
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APPENDIX Vl

(See paragraph 5)

I; n; in (I). (11): rv (a). 0); V ab on a!D(aL 0). (cL (Iv). (vL (vl) (-A a), (+iiD, (7ilo (a), 0), (l][h (I), (ri), (in) (a), a) , (IilD, (rfu) (a), a). (rv)

(a).a),(wl)(.),a).(|vxp;VI(.).a);VII&VIIIoftheNotification,S.O.3067(E)dated01.12.2009ofthe

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinay, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November I, 2009; an amendment to EC
notificatiori S.O.1533(E) dated 14.09.2006

749



6\
COMPOSITION     OF     THE    SECTORI     PROJECT    SPECIFIC     EXPERT    APPRAISAL
COMMITTEE (IAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL EXPERT
APPRAISAL    COMMITTEES     (SEACs)     FOR     CATEGORY    8     PROJECTS     TO     BE
CONSTITUTED BY THE CENTRAL GOVERNMENT `

1.             The Expert Appraisal committees (EAC(s) and the state/UT Level Expert Appraisal
Committees  (SEACs)  shall  consist  of  only  professionals  and  experts  fulfilling  the  following
eligibility criteria:

Professional:  The  person  should  have at least (i) 5 years of formal  University training  in the
concerned    discipline    leading    to    a    MAVMSc    Degree,    or    (ii)    in    case   of    Engineering
ITechnology/Architecture  disciplines,  4  years formal training  in  a  professional  training  course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch.  Degree,
or  (iii)  Other  professional  degree  (e.g.  Law)  involving  a  total  of  5  years  of formal  University
training  and  prescribed  practical  training,  or  (iv)  Prescribed  apprenticeship/article  ship  and
pass  examinations  conducted   by  the  concerned   professional  association  (e.g.  Chartered
Accountancy ),or (v) a University degree , followed by 2 years of formal training in a University
or Service Academy (e.g.  MBA/lAS/lFS).  In  selecting the  individual  professionals,  experience
gained by them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibjlity criteria with at least 15 years of relevant
experience  in  the  field,  or with  an  advanced  degree  (e.g.  Ph.D.)  in  a  concerned  field  and  at
least 10 years of relevant experience.

Age:  Below 70 years.  However,  in the  event of the  non-availability Of /paucity of experts  in  a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years

2.          The Members of the EAC shall be Experts with the requisite expertise and experience
in the following fields /disciplines.  In the event that persons fulfilling the criteria of "Experts" are
not alvailable, Pi.ofessionals in the same field with sufficient experience may be considered:

•             Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpretation of data in relation to environmental quality

•            Sectoral Expels in project Management: Experts in project Management or
Management of Process/Operations/Facilities in the relevant sectors.

•            Environmental Impact Assessment process Experts: Experts in conducting and
carrying out Envii.onmental Impact Assessments (EIAs) and preparation of Environmental
Management Plans (EMPs) and other Management plans and who have wide expertise and
knowledge of predictive techniques and tools used in the EIA process

Risk Assessment Experts

Life Science Experts in floral and faunal management

Forestry and W]ldllfe Experts

I; n: in (I). (»): rv (ah a): V (D. (u), (in)(a). (I)). (c), (iv), (v). (vl) (a), a), (will (vifl) (a). a), (hL (I). (xD, (zu) (a), a) , (in). (tw) (a). o), (rv)

(a).a),(rd)(a),ol(rm):Vl(a)i0);VII&VIIloftheNotification,S.O.3067(E)dated01.12.20090fthe

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November I, 2009; an amendment to EC
notification S.O.1533(E) dated 14.09.2006

750



Environmental Economics Expert with experience in project appralsal
3.          The Membership of the EAC shall not exceed 1 5 (fifteen) regular Members.  However
the Chairperson may coopt an expert as a Member in a relevant field for a particular meeting
of the Committee.
4.          The chairperson shall be an outstanding and experienced environmental policy expert
or expert in management or public administration with wide experience in the relevant
development sector.
5.          The chairperson shall nominate one of the Members as the vice chairperson who
shall
preside over the EAC in the absence of the Chairman /Chairperson.
6.          A representative of the Ministry of Environment and Forests shall assist the committee
as its Secretary.
7.          The maximum tenure of a Member, including chairperson, shall be for 2 (two) terms of
3 (three) years each.
8.          The chairman / Members may not be removed prior to expiry of the tenure without
cause and proper enquiry.

e.A--
I   (ist-   qu.   q¥)

#±#±#A£T±±=pe
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S.0. 637(E).-In exercise of the powers confened by section 23 of the Environment (Protection) Act, 1986 (29 Of
1986). the Centm] Government hereby delegates the powers vested in it under section 5 of the said Act to all (he State and
Union Territory Environment [mpac( Assessmen( Authorities (Hereinafter Tefched (o as the said Authorities) constituted
by the Central Government under sub-`section (3) of section 3 of Einvironment (Protection) Act, I 986, to issue show cause
notice  (o project  proponents  in case of violation of the conditions of the envioronmerit clearances  issued by the  said
Authorihes to projects or activL(ies within lheir jurisdiction and (o issue directions to the said projec( proponents for
keeping such environment clearances in abeyance or withdrawing them. if required, for violations. subject to the condition
that the Central Government may revoke such delegations of powers or may itself i nvoke the provisions Of section 5 of the
said Act. if in the opinion of the Central Government such a Course of action is necessary in the public interest.
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3Tfgiv
T€ fca, 28 rd, 2Oi4

en.en. 638(a]).-rfu q{5it, Tth (tw) of§7fir, ig86 ( ig86 " 29) ch ezT{i ig ri au€ (H) gRi i]=iii
ffi. 5T wh ed gq 3m ch emi i* rfu iS ffu ed 3ma¥ 3H wh * ia.q ( 3 ) i. ed ri Ti* is wh 3fin
ofi7rfu i} "e] i!H wh a ca.q ( 2) fi  3fE5fro rfe7q5FT " of`7ch ch rty ed %:

wh

(I)                                                                                 (2)                                                                                                         (3)

Tqho (ckazoT)  3rfirffu,  1986 ch eTi{i 3 of 3qtTi{r (3) i*           gil ziGq ffl th {iGqtr
3Ttft] ffi q5Tz giti Trf3d TH qT ch IIffldr ia{ Tqfa"
qFrma rfTelq7{uT  ( qu.i. en€.q.iL )

2.                   qqha 3itqTTin (qch{:qu:.) i}fcapRRTFffiTqidi        iTqfaToi  ck  iF]  ira  gi{i  qm-
+' th ch§ fiTfro, al rfuTq; ffl 3FT iitzi] IZH qi cleFT       iahariis5irfuth edi7rfu

[H..a-ii0i3;2720i3-aTRT(3T*)]

3RE an, tiIr rfu

N-CAmoN
NewDelhi,the28thFebruary,2014

S.0. 6380]).-In exercise of the powers conferred by  clause (a) of section 19 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby authori8es the Authority o[ officer mentioned in column (2) of the
Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that
Tat)le:

TARE

S. No.                                                        Authority/Officer                                                                  Jurisdiction

(I)                                                                                     (2)                                                                                                       (3)

State or Union Temtory level Envirorment Impact
Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Act. 1986.

Whole of State or Union Teritory

Any Director, Conservator of Forests or Additional
Pmcipal Chief Conservator of Forests Posted in
any of the Regional Offices Of the Ministry of
Environment and Forests (MOEF).

Jurisdiction of the Regional Office as
decided by the Ministry of
Environment and Forests

INo.J-11013„2013-IA.a)I
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